A
‘ 4

In The Central Administrati've Tribunal
Jaipur Bench, Jaipur @
/

OAL/TA/MP. NO e cess et comn s cons s s000 2 s000avens [ 199
Union of India

Q040 iBES 4005 0049 4040 1008 Tuas 2000 aums ou.

ves vers vess ruot aus osee VEISUS soue Tikewsdxn. Sin a.b ..—C“”JR“""“O"‘

Date of Order _ Orders

FA No.920/97 (OA We .236/93)

14-8-1997 Mr. V.S.Gurjar, counsel for the applicants in the M
(efficial respondents in the 0A)
This is a Misc. Applicetion seeking extension of
time of four monmths for implementing the Tribunal's

order dated 13-1-1997,

Issue notice of this Misc. application to the

applicant in the OA retarnable on 29-9-1997.
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N} (Ratan Prakash)

4)5"0)»“‘( Jud icial pember Administratire Member
\Ar%f | 2921997
)‘;)'3 MCe Vo3 .gur'j ar, counsel for the applicants in the M

(official responients in the O)

This is a Misc.application £iled by the official
respondents in Qi NOW236/93 praying for 1 months' time
for implementing the order of the ’I‘r'ibt.mal passed in
the aforesaid OA on 13-1-19%7, Mot ice of this Ma was
issued to the applicant in the OA but no reply has
been £filed. The My was £filsd on 1«8-97, In the circums-
tances, after hearing the learnsd Czﬁqnsel. for the
official reépon:]«ants in the A i.e. applicants in the
MA, we grant further 2 months' time to the official
/g responients invt_he O4 to implemgnt the Tribanal's order
Av@t}é\’/\ dated 13{ -1-19¢97. In other words, the order »f the
Tribunal shall be complied with by 1lst December, 1997,
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O\ ‘ The MA stands disposed of. acaordingly.
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